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acre during the year i.e. 1980-81, 
Union Government did not allow ex­
port of onion, so the price onion re­
mained abnormally Icrw last year. Onion 
growers are much in number specially 
in the area of Nasik and Pune of 
Maharashtra, Mahava of Gujarat and 
Alwar and Khairthal of Rajasthan. 
This year also thg onions have been 
grown over a large areas of Alwar 
and Khairthal of Rajasthan, Nasik 
and Pune of Maharashtra and 
Mahva of Gujarat State, But even to­
day there is apprehension in the minds 
of the farmers that prices of onions 
might be abnormally low in the market 
if the Government oi India did not 
allow its export. 1, therefore  ̂ urge 
upon the Government of India to al­
low the export of onions this year at 
the time of its harvest out-side India 
so that onion growers in India might 
not suffer a loss.

( x i x )  N eed  t o  t a k e  s p e c ia l  s t e p s  f o r  
BETTER MAINTENANCE OF KHARAG­
PUR R a i l w a y  C o l o n y .

SHRI NARAYAN CHOUBEY 
(Midnaport) Undr 377, j make the 
statement. Khargpur town, the big­
gest and once ht bst Railway Colony 
in India is gradually fading up due 
to oultra neglect of the Railway Ad­
ministration. All its roads a r e  broken 
and. som have been completely des­
troyed Sind turned into big drain. 
Pucca drains are broken here and 
these have been turned into pools. 
Seventy per cent of 14,000 quarters 
are more htan 70 years old and re- 
qire replacment by new quartrs New 
quarters are noe being constructed. 
Almost all quarets are damaged and 
do not receive any care. The Railway 
vegetable market is full of dirt land filth
■ and is the breeding place for pigs. The 
total township with a ^population of 
one lakh is -quickly and steadily dis­
integrating. Repeated appeals to the 
authority have been of no avail. The 
authorities show utter neglect and 
irresponsibility and the great township 
which is a national property is being 
lost. I request the Government to rise 
to the ocoision and take special steps

to save once the best Elailway town, for 
without the spec’.al steps aod by re« 
malning in the frame work of common 
norms and form of the Railway Board, 
the town can no longer be saved from 
destruction.
(xx) Refusai< of On am Festival 

Leave and fohcible work im ­
posed ON WORKERS OF BORDER RoAO 
Construction at Leh Command

SHRI M. M. LAWRENCE (Idukki): 
Under 377, I make the statement.

A serious situation has arisen out of 
the refusal of Onam Festival leave and 
forcible work imposed on the workers 
of Border Road Construction by tlie 
Military Officer Commanding at Leh. 
Onam is the national festival of Kera. 
la. The demand of Kerala worktrs for 
the festival leave is just but fate for 
asking the festival leave ended in 
such a way that nobody could imagine. 
The militar>’' officer commanding 55 
Road Construction Company and 
Commanding Officer 16 Border Road 
Task Force drove his jeep on the 
crowded workers and injured many. 
Two seriously injured workers are 
fighting for life in Srinagar hospital. 
Not only that, the military officials 
have forcibly taken the workers into 
their custody. This is the result of the 
Malayali workers demanding their 
national festival leave which the Sec­
tor Commander granted but the Seni­
or Commander refused. Therefore I

I
urge upon the Government to cause an 
enquiry into the matter and punish the 
guilty official and sanction leave for 
them.

13.15 hre.

MARRIAGE LAWs (AMENDMENT)
, BILL

THE MINISTER OF LAW, JUS­
TICE AND COMPANY AFFAIRS 
(SHRI P. SHIV SHANKER): Sir. I 
beg to move:

“TTiat the Bilj further to amend 
the Hindu Marriage Act, 1955 and 
the Special Marriage Act, 1954, b«


